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2389. SHRI SATISH AGAR\VAL: 
Will the Minister of RAILWAYS be 
pleased to state: 

(a) whether it is a fact that Govern-
ment have dlsmissed 8hr! It. S. TUak 
from the Chairmanship of the South-
Central Railway Service Commission 
w.e.f. 1st January, 1981 when he had 
one and half year still left to complete 
his tenure. 

(b) whether Government's attention 
has been drawn to the news appearing 
in Indian 'Express on 5th February, 
1981 that Shri TUak"s dismissal was 
part of a bigger plan of the Railway 
Ministry to replace all such officials 
appointed during the Janata Admn. 

(c) whether Shri Tilak's dismissal 
is a part of tbe plan as alleged by tbe 
News Paper and if not the reasons for 
the same; and 

(d) the names of the non-officials 
that were appointed during the Jana-
ta Rule in Different Railways and the 
posts to which they were attached. 

THE DEPUTY MINISTER IN' THE 
S ~  OF RAILWAYS & IN THE 

DEPARTMENT OF PARLIANJ.ENTARY 
AFFAIRS (SHRI MALLIKARJUN): 
(a) No. Services .of Shrl K. S. Tilak 
were terminated wAe.f. 9-1-81 by giv-
ing one month's pay and allowances illl 
lieu of one month's notice, in terms of 
his appointment. 

(b) Yes, but where is no subst.:lnce in 
the news •• 

(c) No. Shri TUak' appointment was 
terminated in public interest. 

(d) a statement Is enclosed. 




